CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH

0.A. No. 371 of 1995,

Wednesday this the- 17th day of July 1996.

CORAM: . _
HON'BLE MR. JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN

HON'BLE MR. P.V. VENKATAKRISHNAN, ADNINISTRATIUE MEMBER

C.C. Ahmed Aslam,

Assistant Engineer,
Electrical/Mechanical

Militsry Engineer . Services,
Office of Chief Engireer (Navy),
Naval Base (P.D.), '

Kochi- 4. _ «e Applicant

(By Aduacate Shrl P.K. Nadhusoodhanan)

1 Us.

1. The Chief Engineer, -
Dekshim Kammand Nukhyalaya
Abhiyanta Sheakha, -
Headquarters, Southern Cammand, '
Puna - 411 001, .

2. The Chief Engineer (Navy),

Military Enginger . Services,
Naval Base.?p.o.),
Kochi - 4.

3. Engineger - in - Chief,
Army Headquarters,

- Defence Headquarters(P 0¢)y ' 4

New Delhi - 1. -

4. Union of India represented by

its Secretary,
Ministry of Defence, . '
- New Delhl. S e Respondents

!

(By Advocate Shri Sha?zk for Nr. TPM Ibrahmm Khan, SCGSC)

Tha"appllcatlon having been heard on'17th July 1996,'

the Tribunal on the same day delivered the following:
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CHETTUR S ANKARAN NAIR(3), VICE CHAIRMAN

Appliceant seeks a direction to promote him as .
Executive Engineer with effect from 17.6.94 gnd‘toAgrant
him)ccnseduent' mﬁnetary bénefits .
2. | While uorking as an Assistant Engineer, A=-1 chgrge
sheet was iésued to him.on.17.12.9é._ An enquiry was held.
Af2 dated.17.6.94 is the enquiry repoft. By A-3 order
dated 27.11.94 applicant was exéﬁefated of éll the charges
findiné that‘“he cannot be blamedé. In the meanuhile"a
Departmehtal Pfééotion Committee 'méttb prépare a Select‘
list For.appointment as Executive Engineér. Eventually,
applicant was promoted uifh effect from 31.5.95. It is
virtuaiiy admitted and certainly it cannot be diSthea,4
that'applicént is entit;ed to be pfomated with effedt‘from
the date on which hié immédiate junior was promoted. This
will be done.‘ Further'conéequentigl orders relafing‘té pay
and allowenqes‘ﬁill be passed uifﬁin aighﬁ weeke from today.Time
limit will be strictly‘observed  paftipula;ly éimée applicant

has retired from service on 31.7.95. While doing this, third

respondent will examine the ambit of the decision in Union of

India etc. etc., Vs, K.V. Janrkiraman etc.etc. (AIR 1991 SC 2010)

3. Application is alloved to the extent indicated

hereinbefore. No costs.

Wednesday this the 17th day of July 1996.
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P.V. VENKATAKRISHNAN CHETTUR SANKARAN NAIR(3)

ADMINIS TRATIVE MEMBER . VICE CHAIRMAN
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; LIST OF ANNEXURES
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1. Annexure - A1: True copy of Memorandum No.130806/2/0GNP/
V/45/E1D dated 17.12.93 issued by 1st
| resfiondent. :
2. Annexurg = A2: True copy of the last page of:the inquiry ,
' report (relevant portion).of Inquiry Officer.!
3. Annexyre - A3: True copy of order No.130806/2/DGNP/V/87/E1Q
dated 27.11.1994 .uissued by 1st. respondent.,
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